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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI

INDEX
IN
RESPONSE AFFIDAVIT ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD
(In response to the order dated 20.02.2024)
in
Original Application No. 305/2022
(I.A. No. 854/2023, I.A. No. 75172023,
[.A. No. 215/2022 & 1.A. No. 149/2022)

Vipin Nayyar Applicant
Versus
Union of India & Ors, Respondents
SI. No. [ Particulars Page No. |
1. |Index -1
2. | Response Affidavyit -5 |

3. |Annexure No. I; Copies of application 6-27
processing sheet and reply submitted by

applicant.
4. | Annexure No. 2: Copy of Consolidated 28 - 31
Consent & Authorization (CCA) issued on
13.02.2024.
5. | Annexure No. 3: Copy of letter dated 32-32
B 02.03.2024.

Dated: March, 2024

Advocate
(Counsel for the UKPCB)
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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
RESPONSE AFFIDAVIT ON BEHALF OF
o ‘§»"‘ "_'\5 TTARAKHAND POLLUTION CONTROL BOARD
A (In response to the order dated 20.02.2024)

in

[.A. No. 149/2022)

Vipin Nayyar Applicant

Versus

Union of India & Ors. Respondents

AFFIDAVIT of Dr. Raj Kumar
Chaturvedi, aged about 51 years,
S/o Shri Ramswaroop Chaturvedi
Presently posted as Regional
Officer, Uttarakhand Pollution
Control Board, Regional Office,
Dehradun.

‘\O il A’?};.. :

.-'* { Rirend mgh -k
: Advocate :
Re No.58(01)2022 ; g
Donwaba Dehradu

\

D&
eponent

I, the above-named deponent does hereby solemnly affirm and state

-~ l-
........

on oath as under: -

1) That the deponent is presently posted as the Regional Officer,
Uttarakhand Pollution Control Board, Regional Office,

\

e
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Dehradun and is duly authorized by the competent authority

to sign and swear the instant affidavit.

That this Hon’ble Tribunal vide order dated 20.02.2024 was
inter-alia pleased to direct Uttarakhand Pollution Control

Board Uttarakhand as under: -

“.... 7. UKSPCB has not filed copy of order/letter whereby
the application for consent was returned and copy of order
whereby consent to operate was granted to the project
proponent and to show what were the deficiencies pointed out
and when the deficiencies were rectified. UKSPCB is directed
to file copies of the same at least two days before the date of
hearing fixed herein after.

21. In view of the facts and circumstances of the case,
involvement of questions regarding the very nature of the
land in question, provisions made in Section 20 of the
National Green Tribunal Act, 2010 mandating this Tribunal

to apply the precautionary principle and in exercise of

o0 V2 powers under Section 19 (4) (j) of the National Green

Tribunal Act, 2010 the Project Proponent is directed not to
carry on commercial activities in the Moga Resort and CTO
dated 13.02.2024 granted by UKSPCB shall remain in

abeyance till further orders to the contrary.

»

\

0 it
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3) That in compliance of the aforementioned directions, it is to
mention that in continuation of Consolidated Consent &
Authorization (hereinafter referred to as CCA) application of
M/S Mogha Ji Resort, M/S Mogha Ji Resort, Veerpur Khurd,
Virbhadra, Rishikesh, Dehradun, the Board has pointed out
the some deficiencies related to land use certificate, details of
bio-digester, copy of joint inspection report of Forest &
Revenue department. The applicant has submitted documents
and replied w.r.t. to deficiencies reported. Copies of
application processing sheet and reply submitted by applicant

is being marked and filed as Annexure No.1 (colly) to this

affidavit.

4) That, after submission of required documents/replies, CCA

QTA 5™ Was approved and issued CCA order on dated 13.02.2024. In
i Vg@ . e \this connection, copy of CCA order dated 13.02.2024 is being
i’:"« i B Singh % 4

A

Advocate: tharked and filed as Annexure No. 2 to this affidavit.

%3 2022:ny:
(O e, Dot (2
., JThat the UKPCB vide letter bearing no. UKPCB/HOYS.

el oty # No.183-566/2024/1535 dated 02.03.2024 informed the

District Magistrate, Dehradun and Senior Superintendent of

Police, Dehradun to take necessary actions in furtherance of
the directions dated 20.02.2024 issued by the Hon'ble
Tribunal and inform the office regarding the same. In this
connection, copy of letter dated 02.03.2024 is being marked
and filed as Annexure No.3 to this affidavit.

PN
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6)  Thedeponentis a responsible Government servant having the
highest regards for the Hon’ble Tribunal and orders passed by
them. The deponent has always made his sincerest efforts to
carry out the orders passed by this Hon’ble Tribunal in its

letter and spirit and shall continue to do so in the future.

\

s

Deponent
Verification: -
 T— , Advocate, do hereby declare that the person making this
affidavit and alleging himself to be ..................... is the same

person who is known to me from the papers produced by him

before me in this case.

Advocate

: : Enrol. No. .....
aauﬁ.fé)%s‘&‘:ové?%(ehradm; § j

'7 SO £ blemnly affirmed before me on this day of = March, 2024 at

.......
------------

Dehradun at about?-Y § AM/PtIYI/by the deponent who has been
identified by the aforesaid person. I have satisfied myself by

examining the deponent who understood the contents of this

affidavit.
The person has signed in my presence on the affidavit.
=389
e This a%davn is sworn before me by(lﬂ‘l\ grt?a ry '
e who is idéntified by Shri..Par.t.. A av Lo
At Doiwala Dehradun on....... e
o\ alrendﬁngn
,b Advocate 8 Notar

OaMala.Dehedu?
] N G 073 )°LY



3/27/24, 12:39 PM

71 1 Note History

Application Details Iprint

Annexure No. 1

Cap Inv(in Lakh) : 50.0

Consent Type : CTO

Date Time:
Note By:
Forwarded To:
Activity:
Description:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:
Description:
Activity:

Description:

Activity:
Activity:
Note By:
Description:
Date Time:

Forwarded To:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:
Description:
Activity:

Description:

Activity:

Industry Name : MOGHA JI RESORT

Address : VEERPUR KHURD VEERBHADRA RISHIKESH Dehradun

Appld/Caf Id : 2672936/9712

Industry Type : Non Industrial

03-06-2022 10:24
RO( 205)
Inspecting Officer 7

Forward

Inspection

09-06-2022 11:41
Inspecting Officer 7(209)
Inspecting Officer 7

Forward

Return

pls submit land use certificate

Forward

Application Re-Submitted
(Industry)

we upload required document
03-07-2022 11:09

RO

04-07-2022 10:10
RO(205)

Inspecting Officer 7
Forward

Scrutiny, inspection and put up report

15-09-2022 11:46
Inspecting Officer 7(209)
Inspecting Officer 7

Forward

Return

Pls upload land use/ conversion certificate.

Forward

https://ukocmms.nic.in/applicationProcessingDetails/openApplicationDetails/2672936

Category
Name :
GREEN

District
Name :
Dehradun

Net Asset
Value(in
Lakh): 50.0
Certificate
For: reNew
Application
Date :
02/06/2022

1/4
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3/27/24, 12:40 PM
Activity:
Note By:

Description:

Date Time:

Forwarded To:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:
Description:

Activity:

Description:

Activity:
Activity:
Note By:
Description:
Date Time:

Forwarded To:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

Date Time:
Note By:
Forwarded To:
Activity:

Description:

71 2 Note History

Application Re-Submitted

(Industry)

we upload bio digestor documents and also upload
joint inspection report of forest and revenue
department. we also upload affidavit for 143

11-10-2023 06:30

Monitoring Cell

12-10-2023 10:20
Monitoring Cell(206)
RO

Forward

12-10-2023 12:17
RO(205)

Inspecting Officer 7
Forward

pls put up report in light of NGT matter OA 305/2022

02-12-2023 02:39
Inspecting Officer 7(209)
RO

Forward

Matter is under consideration, honorable. NGT court.

14-12-2023 10:22
RO(205)
RO

Forward

Return

Matter is under consideration at Hon ' ble NGT, Ddecision on CCA shall be taken
accordingly, pls submit file after deceision of Hon" ble court

Forward

Application Re-Submitted

(Industry)

we upload requried document as per query
13-02-2024 10:32

Monitoring Cell

13-02-2024 10:55
Monitoring Cell(206)
RO

Forward

13-02-2024 11:00
RO(205)

Inspecting Officer 7
Forward

pls put up report

https://ukocmms.nic.in/applicationProcessingDetails/openApplicationDetails/2672936

2/4



3/27/24, 12:40 PM 71 3 Note History

Date Time: 13-02-2024 11:53
Note By: Inspecting Officer 7(209)

Forwarded RO
To:

Activity: Forward
Description: IR fwd. for necessary action pls.

Activity: Inspection Closed

Date of 554 02-13
Inspection:

Description: 1 ontext of M/s Moga Ji Resort, Veerpur Khurd, Virbhadra, Rishikesh, Dehradun, CCA-Fresh

application of the Unit, following facts is submitted:

A. General Detail:

I. Unit is engaged in Hotel Servicing with following details:

Product Raw Material Manufacturing Process

Room-19 Applied, * - Hotel Servicing

Restaurant-01

*16 rooms, 02 hall, for Commercial activity, rest 04 rooms were self-used by the proponent.

I1. Last CCA issued to the Unit with validity up to Fresh

B. Operational Status: At the time of inspection, Unit & Its Water Pollution Control, Air Pollution
Control systems were operational.

C. Water Pollution sources & control measures:

Effluent discharge Pollution Control system /disposal Operational/compliance

Status

Trade/Process effluent: - -

Domestic effluent: Biodigester -

5.0 KLD

D. Air Pollution sources & control measures:

https://ukocmms.nic.in/applicationProcessingDetails/openApplicationDetails/2672936 3/4



3/27/24, 12:40 PM =4 A Note History
r m=r

Emission Source Number of Fuel Pollution Operational
Melting Control System /Compliance
Furnace/DG
Set Status
DG Set: 62.5 KVA 01 HSD Acoustic Acoustic
enclosure & enclosure& Stack.
Stack.

E. Hazardous Waste Management: Storage Facility: found established; Disposal: -

F. Plastic Waste Management: Storage Facility: found established; Disposal: -

G. Application Fee details: Unit has submitted Total amount of Rs. 7000/- fee against CCA fresh fee up
to 31.03.2024. Net Asset Value: Rs. 10 Lac. To Rs. 50 Lac Slab.; Scale-Small; Category: Green.

H. Recommendations: As per above site observation Forwarded for necessary action pls.
a- Out side from Reserve Forest Boundary.
b- Distance from river uploaded.
c- Land use applied. Affidavit uploaded.

d- Joint report of forest & revenue dept. Uploaded.

Date Time: 13-02-2024 12:15
Note By: RO(205)
Forwarded To: RO

Activity: Forward

o CCA fresh granted up to 31-3-2024 with conditions to avide final
Description: gecesion of Hon' ble NGT in thet matter of OA 305/2022

Activity: Approved

- fai e ; View Prov
Description: Provisional Certificate has been issued Certificate |

Date Time: 15-02-2024 01:06
Note By: RO(205)
Forwarded To: RO
Activity: Forward
Description:
Activity: Approved
Description: Provisional Certificate has been issued _View Prov Certificate |

Activity: Approve
Description: Uploaded Certificate |

https://ukocmms.nic.in/applicationProcessingDetails/openApplicationDetails/2672936

4/4


https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateProv/2672936
https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateProv/2672936
https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateProv/2672936
https://ukocmms.nic.in/applicationProcessingDetails/downLoadingCertificateNew/2672936
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Pl TR 7, RSy (Qgwe) |

Haridwar Road Rishikesh, Distt-Dehradun, Pin-249201

¢

®: www.nagarnigamrishikesh.com, B<; npprishikeshi@gmail.com

TR R i
W 0135-2430015, @: 18003135292
fesife: G 3, 2022

Wi l§ /w00 ,/2022-23







-
T FRIE : 045341 STH T A [ 90T - A ()
51/t WOt (et sft)
aoy Wt ATRET W A R o s A s s T % e
e Framm rerr IR B A o weray
—_1— et L Ty

2z e

foozra [k e

!

724

P 25197”2
FE T " T ag
s 1
PR et A o 1426-1431
agafler ;. wfire WY AT
; femreft

TEE ML T wvirer o A sfonfa st s e st e s o et
S () | WY Ay wfier sl swwr B amit sfreTdt = 0%
e e T PR

e 712 e e

0.0560 0.00
0.0010
0.0100
|0.0200
0.0120
0.0080
0.0100
0.0010
0.0100
0.0010
0.0100
0.0010
0.0010
0.0010
0.0010
0.0100
0.0110
0.0200

0.0100
0.0150 =i

0.0200
0.0100

I

ST ST A o 40 26-4-07 e g % |
arw fieqe apE ¥ v A, 195 & @950 R0.004 #o9f
“ftfa ey Soft et o w1 v e R s
scerarsiim spfEore Fy ffivae it anfr 6 (2) sifier Fiem amn ( ke
AT &) ’
srsarrETT - e w it e, 10,06 & HAATE GTH
T % e 60 222 ¥ s A0 222 % wwEe A0 956, T
0.01280 W U9 MR F7 AT WHTS 57 e e A1 et
A0 A et e e A s iy of

it (s e @)

STRHATENTT ST AT 2T W Ao afver AT 60
017201415 T SFYOTTarE TP TTATET 122 (8) 0 T 2T
T AR FTE AT T sare o7 g srrawes ke
T 23.05.2016 % smure w7 o ¥ ¥ =mar 50 260
At af 1420-1425 At 5(1) 7k oot

A1 A0 9500, T 0.0050%0 wf% sfawet wwrer Tt et
graraer el sftegrad s v sowrwereftr st < Few
|3 ¥ e wrfi P ot (e

7T . T S e A 0 Fafanrz015 g T
HIY 1 AT A S A w131 wof0Eo
Wi ¥ s frre 08.01.2021 ¥ AT ww ey
ST 0 260 ¥ S AQ 94 THAT 0.0450%, =T A0 04w
AT 0.0810F. WL 40 955 THar 0.0130 T %41 013903,
ﬁu@awgqmﬁmM{Wmﬁmwwo
0 740 70 q0=10 #f0 1950 £ arey 1224 (49) % e
R e i i st e it Trer

P i o 87 et 2 90 #0 85 70 11

|

T ML 21 2 T A T T A A v T

I
[ €
AT S0 AT 97 97

JCI'.’!EHI}

RS A




25 -

& sty sy REGIONAL OFFICE |
: - Uttarakhand Pollution Control Board
'y 13535%'5 gﬂ %n%jfm 1 @AW 4h 15 Nebru Colony, ebradun-248001
A4
TATAO- BRI / AR /T4 b /2022—23/ 9\ 02 \o¥ 2 feetien: A6 |o3)a=
Toilgpd ST g |

Jar ¥,

A = A, e,

Ro A R,

s AR, e,

EIGH |

fya- w0 XIS &Ra afdraver F AT o1 e w305 /2022 @ W |

HEIY,

T SN Qwge a8 yemem 0 wIe w@@ gHuridl/ T
/ |10—183—566 /2022 /670, f&I® 22072022 W facet @& @9 # s@wa g @E b
YRRV TR I 06052022 BT WYH THE @1 WA AR M RaAlE H Gt 16 PR
auzmaseﬁﬁaamananﬂam%lmﬁméﬁwémmmzﬁmw
ARG BT gAEE fhar T €1 Wo wAond). g uiRd amew faTid 19.072016 B
TR 20 HHY I IHA AP R are RIS /Bead 9 Wfd Sae & e &g diaa
gleHe wie / raTSTauiier & IRATIAT 9T 2 |

3q: ol R fear wmar ® 5 RER ¥ wifa Soare @ e &g dids
Freie wie /TASieReR ®f W4l e & 9| 39 89 J=andd ©ie & (S
et wd @ gof e @ o el o3 gy @ ol @ 15 i @ e g Eapice il
Uit @ giwma W | I e/ anererer @ RAk @ Wﬁmmﬁ
FromER TafERoRl sl SRR @t St | R Tl SeRifie ad srge g |

L

j:\h_/__
(STORTSTHAR Tgdal)
&=y e (30)




726
\
‘GSTIN No ¢

\
0 ()'"Alrbn5r)7dp lzy - lNVOlCE - .\\

R Ol \J e C@F\I (S)TlR U (C T NJ J b ?837].08897

/.
"T\\r:
233 [ 85' A Hb(f []lljb 1\00[’(',‘0 * 2"” JUI (Ha“d\ 3[) U K

1 -
State Code : 05 55, Indin Nagar, Visthapil Colony, Rishikesh - 245201 (UK) invoice No. 118 .
\

E-mail : rajneelc
Con ;."-1,'”—,‘\\\i_m\a”o@brnal[com, Websitﬁ L Www, batrdcong“uc“(,n com Date M"Q(}’zﬂ"L
—C identctd B

—

State . Uttarakhand Head Office
Branch Office -

Name r\u hee. f’\q, go;&\—s*““\“‘
\/l"\_?)u_«. \QL‘-LV\(Q 2 vﬁc}llz\\c-ab\& GSTIN T
. K—‘,Q\\kla,n\,\ ) Veichle No
o I — e S PP OSY_Cw
"iQJ D“CR"’TION OF Goobps Gsﬂ QrY. | RATE |AMOUNT|———o - GSTRs. iy

—— e

T TOTAL
T ] SGST CGST IGST
[\M‘)\])l& O-{' Q“/Ltoﬁ()/ 1157, l“o' (0}0117 &/Om,osb‘m SUeo| _ 79800:1
c Cb) C‘c:. ’C'LQ_:) 1

YﬂC’C{( )\r\
(\/3\ 2 ( C_.
‘as}u_. = ‘1 O
(T D) ase~
DV 'Qg)?‘ﬂ—\ awe . , o
& crermena Pa D ¢
287 M P P
f lLL‘L"\c\ Ca‘z)z\(.u-\.,/‘é

| | cnaValla- o

SgQ‘\dL’\/»s? *‘LMC,‘\CO ? \c,)\«\"" Amount

1
{11 [RIR! IN;

Add ; CGST
“\\ = "“’“ O ‘[ CW s T add  SGST
RMS & CONDITION : - Fm R C;wlon Co. | add : 1GST
i u ) l workee Junsdiction mheschatges/l:migm
i old will not be taken back

xth Signatary G.Total







728







6/6/22, 10:27 PM efch ﬁﬁ-4f47-aa50-f93a6d4693e6.jpg

https://mail.google.com/mail/u/0/#inbox?projector=1




6/6/22, 10:28 PM al 67117§a1d-44de-9caa-8996eb253d 1d.jpg

https://mail.google.com/mail/u/0/#inbox?projector=1




6/6/22, 10:28 PM 2bfa&7’3t2-41 d2-8fbc-c3906784f230.jpeg

https://mail.google.com/mail/u/0/#inbox?projector=1




2 UEPPCB

e 733 Regional Office
Ty,

-
\" : Uttarakhand Pollution Control Board
Na l

- Colony, Dehra Dun
DT AN d

E-mail : roueppcb@gmail.com,

Elrgslsrtgrll?n':e?lrt Phone No.-0135-3593200

UKPCB

Annexure No. 2

——

UKPCB/ROD/ConDDN-R089  2023-24/4{@o1~ [955  Date: I3 Jo2]20R

REGD. POS
To,
M/s Mogha Ji Resort
Veerpur Khurd, Veerbhadra
Rishikesh

Distt. Dehradun.

Consolidated Consent to Operate and Authorization hereinafter referred to as the .CCA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the “Water (Prevention &
Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981” and Authorization under “Rule-6(2) of the “Hazardous and other Waste
(Management and Transboundary Movement) Rules, 2016” notified under “Environment
(Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air Act and HW

Rules respectively).

=7

672936 Date: 02.06.2022

CCA is hereby granted to M/s Mogha Ji Resort at located Veerpur Khurd, Veerbhadra,
Rishikesh Distt. Dehradun subject to the provisions of the Water Act, Air Act and HW Rules and
the orders that may be made further and subject to following terms and conditions :-

L. This CCA is granted up to 31.03.2024 and valid for manufacturing of following products
with Capital Investment / Net Assets Values * 50.0 Lakhs:-

S. Last CTE Present CCA (Fresh)

No. Operation of Operation of
1 Hotel Rooms 19 Nos.
2 Restaurant 1 Nos.

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD) :-

Last CTE Present CCA (Fresh)
Trade Effluent - Nil
Sewage - S.0KLD

(ii) Trade Effluent Treatment and Disposal : NIL.

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive treatment
and disposal facility for the treatment of domestic waste water as per norms through
Biodigester.

3. Conditions under Air Act :-
The applicant shall use following fuel and install a comprehensive control system consisting of
control equipment as is required with reference to generation of emissions and operate and
maintain the same continuously so as to achieve the level of pollutants to the following

standards :
S. Stack attached with Stack Type Fuel Emission Emission
No height | of Fuel | Quantity Control standards not
(Mt) KLD/MTD | Equipment to exceed
1. | D.G. Set (62.5 KVA) 1.0 HSD . Acoustic -
Enclosure

Mogha Ji Resort, Rishikesh, D.dun
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control equipment, production has to be

ioni } tion
In case of stoppage of functioning of air pollutio o by, fax/phonelemail wi thidi repiott i

stopped immediately and this Board has to be intim
this regard to be dispatched immediately. » :

(ii) Noise from the D.G. Set and other source(s) should be controlledfby groh\.;ldtnclg ;1: a;z,u:t:;
enclosure as is required for meeting the ambient noise standards for night and cay
prescribed for respective areas/zones (Indus
as follows :-

.

trial, Commercial, Residential, Silence) which are

Commercial Area Residential Area | Silence Zone

Standards | Industrial Arca : s
for Noise | Day | Night Day Night Day Night 3:11 T:E:T
level in | _time time time time time tm;e = o
db(A)Leq | 75 70 65 55 55 4

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under HW Rules :-

N W

b

(i) Number of authorization and date of issue : - N
(ii) The Factory Manager of M/s Mogha Ji Resort is hereby granted an authorization to

operate a facility for collection and storage of Hazardous wastes. ‘ .
(iii) The authorization is granted to operate a facility for generation, collection and storage o
hazardous wastes within factory premises for following category of wastes.

S.No. Category Quantity of Waste for | Mode of Disposal
(Schedule-1 & which authorization is
Schedule-II) being issued (MTA)
1 Schedule I - 5.1 0.001 Store in MS Drum, Recyclable

(iv) The authorization shall be in force for 31.03.2024. N
(v) The authorization is subject to the conditions stated below and the such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MoEF or CPCB/SPCB from time to time.

This CCA is valid for Operation of Hotel & Restaurant only.
Compulsory documents to be submitted by the Industry/Unit :-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-13 under HW Rules
and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) guarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
rea.
Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

gcégpetent Authority reserves the right to change/modify/add any time any condition of this

Mogha Ji Resort, Rishikesh, D.dun
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9. Unit has to comply with the other general conditions as annexed herewith. Non compliam.:c
of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
results in legal action under the aforesaid Acts and Rules.

Regional Officer (I/c)
Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind
information please. & —
Regional Officer (I/c)
Annexure

Specific Conditions:

. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee

submitted by the applicant could be assessed.
A solid waste generated from the hotel has to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.

. The hotel shall take adequate measures to control of noise from its own source so as to comply with the

standards as may be applicable.

The hotel shall develop green belt within the premises.

Hotel will ensure that its kitchen waste/agro waste (biodegradable waste) will be disposed through
composting.

The hotel shall strictly adhere with the specific and general conditions issued with CCA order. Any violation of
stipulated conditions may attract legal action under the provisions of Water Act, Air Act and Environment
(Protection) Act and Rules made thereunder.

The hotel shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

This consent is valid for Operation of Hotel Rooms 19 Nos., & 01 Restaurant only. If any change in hotel
unit, must be obtained CTE/COP as per rule.

The solid waste shall be disposed as per Solid Waste Management Rule-2016.

The waste water generated from the hotel should be treated and disposed as per norms applicable.

The time to time direction issued by Hon’ble Court, MoEF CC, State Government, CPCB, SPCB will be
applicable on the hotel.

In case of any complaint received against hotel and found eorrect, this CCA order may be revoked.

This consent is subject to final order/judgement of Hon’ble NGT under OA No. 305/2022

General Conditions:

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three month
from the laboratory recognized by the MoE&F and shall report to the UEPPCB.

The applicant shall however, not without the prior consent of the Board bring into use any new or altered outlet
for the discharge of effluent or gases emission or sewage waste from the unit.

Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action shall
be initiated against the applicant.

The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to occur
in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it shall
be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack only.

Mogha Ji Resort, Rishikesh, D.dun
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10. In case of any damage to the agriculture productivity, human habitation etc. by tllle operat‘lon of industry, it Sgﬂ”
be imperative to stop production in the industry with immediate effect and such information shall bt? reported to
Board's offices. The industry shall be liable to pay compensation also in such cases as decided by the
Competent Authority. ) .

I'. The applicant shall apply before the 60 days of expiry of CCA or any change in production typ'eS/ Pmd‘f"tfon
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or emission
point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board. S g

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization. .

15.1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only. ‘

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous cher.mcals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet out side the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30* day of June following to the financial year to which that return relates.

20.1In case of any accident, complete details in the light of Form-14 of the Hazardous Rules shall be submitted to
this Board at the earliest.

21.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

22. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sam ple and report to the Board.

23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

24. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall be
displayed at appropriate position both in Hindi and English.

25. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

26.1n case of any transportation of hazardous waste, the details in Form-13 of the Hazardous Rules shall be
submitted to the Board. .
=

Regional Officer (I/c)
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21. In view of the facts and circumstances of the case, involvement of questions
regarding the very nature of the land in question, provisions made in Section 20 of the
National Green Tribunal Act, 2010 mandating this Tribunal to apply the precautionary
principle and in exercise of powers under Section 19(4) () of the National Green

Tribunal Act, 2010 the Project Proponent is directed not to carry on commercial
activities in the Moga Resort and CTO dated 12-02-2024 granted by UKSPCB shall

remain in abeyance till further orders to the contrary.

» and the Senior Superintendent of Police,

22, The District Magistrate, Haridwa
ut in Moga Resort till

Haridwar Shall ensure that no commercial activities are carried o
further orders to the contrary.
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